FORM G

INVITATION FOR EXPRESSION OF INTEREST FOR LEGEND POWER
PRIVATE LIMITED OPERATING FACILITIES / OPERATIONS IN BUSINESS
TO GENERATE, DISTRIBUTE, SELL AND OTHERWISE DEAL IN HYDRO-

POWER & NON-CONVENTIONAL ENERGY FIELDS

(Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy Board
of India (Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

Sr. RELEVANT PARTICULARS
1. | Name of the corporate debtor along | Legend Power Private Limited
with PAN & CIN/LLP No. CIN: U74999DL2007PTC205925
PAN: AABCL3683Q
2. | Address of the registered office Registered Office: 103, Ground Floor,
Gali No. 6, Jaitpur, Badarpur, New Delhi
- 110044

3. | URL of website NA

4. | Details of place where majority of | NA
fixed assets are located

5. | Installed capacity of main | Presently, there is no business
products/ services

6. | Quantity and value of main | For F.Y.2022-23- Rs. NIL
products/ services sold in last | For F.Y. 2023-24 - Rs. NIL
financial year

7. | Number of employees/ workmen | O (NIL)

8. | Further details including last | Can be requested over mail at:
available financial statements (with | Cirp.legendpower@gmail.com
schedules) of two years, lists of
creditors are available at URL:

9. | Eligibility for resolution applicants | Can be requested over mail at:
under section 25(2)(h) of the Code is | Cirp.legendpower@gmail.com
available at URL:

10. | Last date for receipt of expression | On or before 06.11.2024
of interest

11. | Date of issue of provisional list of | On or before 16.11.2024
prospective resolution applicants

12.| Last date for submission of | On or before 21.11.2024
objections to provisional list

13.| Date of issue of final list of | On or before 01.12.2024
prospective resolution applicants

14.| Date of issue of information | On or before 06.12.2024

memorandum, evaluation matrix
and request for resolution plans to
prospective resolution applicants




15.| Last date for submission of | On or before 06.01.2025
resolution plans

16.| Process email id to submit | Cirp.legendpower@gmail.com
Expression of Interest

Note: Eols received pursuant to first round of Form G (published on September 20, 2024),
need not apply again.

Date: 22.10.2024
Place: Ghaziabad

Bihari Lal Chakravarti

Resolution Professional

For Legend Power Private Limited

Reg. No.: IBBI/IPA-002/1P-N00863/2019-2020/12776

Reg. Address: GC - 901 Aditya Mega City, Vaibhav Khand Indirapuram,
Ghaziabad, Uttar Pradesh - 201014
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. @ b 31Th =18 Regional Office Delhi (South) E-AUCTION SYMBOLIC POSSESSION NOTICE FORM NO. INC-25A
: 3rd Floor, Sorabji Bhawan, 4/54, D.B. SALE NOTICE Branch Office: ICICI Bank Limited Plot No-23, Shal Tower, 3rd Floor, Advertisement to be pubished in the
CE” f.l"ﬂ.f BE ﬂk ﬂf fﬂ I'.'.I'IE : : : i mawspaper for conversion of public company
s o ol - Gupta Road, Karolbagh, New Delhi-110005 |  (Under SARFAESI Act 2002) ﬂfG{Cl BarkC |- robia oo, Kerol Bagh, New Delhi-110005 ko 2 prvate company
o L s ] g L ] The Authorised ICICI Bank Officer under the Securitisation, Reconstruction of Financiol Assets and Enforcement of Biefors the Regional Dirsctar, Minitry of
APPENDIX- IV-A [SEE PROVISO TO RULE 8(6) & 9(1)] SALE NOTICE FOR SALE OF IMMOVABLE PROPERTIES EEEE::E Itnn;c:rr::‘__sj Eﬁtf.ulrggrﬁ :nqc? L c.‘-fs :hug Dﬁﬂgﬂnfﬂfrig ;Lniir ﬁﬂ;éﬁLﬁiﬂ :;}ltbr‘ll meti?; ;I;e Corporate. Afairs, Horthem Region, Dl
E-Auction Sale Notice for sale of Immovable Assets under the Securitization and Reconstruction of Financial Assets and Enforcement of the amount mentioned in the Notice within 60 days from the date of receipt of the soid Motice, PR 4 I the matter of the Companies Act. 2013, section
Security InterestAct, 2002 read with proviso to Rule 8(6) &9 (1) of the Security Interest (Enforcement) Rules, 2002. tfﬁ;::g.;ﬁgﬂdﬁg I ggﬁthnﬁg'uq;ggg;; e Hoties Je- maued o égfﬁggrdr&hgﬁ;ﬂg&tggt @;ﬁ%ﬂpg\wﬁgi&ﬂ;f}a‘;ﬂ; i L %ﬁﬁ;’f‘:ﬁ Ebﬁuﬁm‘;_‘?ﬂ"‘a
Motice is hereby given fo the public in general and in particular to the borroweris) and guarantor{s) that the below described immovable property him/herunder Section 13{4) of the soid Act read with Hﬁuggqft_hesu'idmies&nthe_helw..r-mentiéned dates. The AND e
mortgaged / charged to the Central Bank of India (secured creditor), the constructivel physical Possession of which have been taken by the authorized Ej{’h‘?;"j;':;Egﬁﬂﬁ’,’ﬁ‘;‘iﬂ]ﬁﬁﬁ"&L’I‘rgﬁ';iﬁf:‘fﬁEﬁfﬁ;ﬂﬁ_‘“” nottadealwithithe property. Any dealings ::;;;;"ﬂ;“,'g;}';r;’g ity b ey
officer of Central Bank of India{Secured creditors), will be sold on “As is where is”, “As is what is” and "whatever there is” basis on date 1 - Dote of Dermand Block AL, Piampura, New Defi 110034
3 , Sr. Mame of the Description of Property/ Date of Demand | Name of Anphicant
25.11.2024 for recovery of dues to the Central Bank of India from below mention Borrower(s) and Guarantor(s). The Reserve Price and Earnest Mol  Borrower(s) Loan Date of Symbolic Possession S emmnd " | Branch T i e Fh':_ o
money deposit (EMD) is displayed againstthe details of respective properties. Brcpuptiniimber | Mree I s LA St il e
E-ll.lt‘.'ﬂl.'lﬂ SCHEDULED 'l'l.'l BE HELD ON IE.I..'I..!#II {ﬂ nl" mm Rs. in Lakhs 1 f&%igm Eéégfggi???ln"l THEF.L;SIihEIIu"t an Fﬂ_l"_'t I?ftfxihuﬂ?r?t NE?'- E?li-i'i.UE:ttthEd May JI-:li'- 2024 | Bareilly to the Central Gowernment under saction 14 of
= - = 1 in MOathicxmipur,: [E1s ISEL. COredly LThar . the Companies Act 2013 read with aforesaid
5. | Nameof | Authorised Name of the Description of Property & Ownar Nama Demand Natice Date & | Date & Type of | Resere Price LBBARDODDS978731 i,F'rnde*;h- 243001/ October 18, 2024 13,239,854/ s ahd 1 Besirols of convering Ao priviade
| B ot/ b pecount . BN et T | T oot oo et s ey e St gy e | | eyt s
1.| Guimohar Ms. Sneh | Mrs, I?‘Hpi“ HEEIdEE‘I_IIEﬂ property bearing HD' S_.EE' SEEE!FIEI FHJ.{II' Rs. Ez.ﬂ?,ﬂ'?ﬁ T 58.50 Lacs Jrovisions un ErgFtute-sE and 9 of Security Interest ([Enforcement) Rules EI:II.'.I?.P 4 el held an 10th Gelober 2024 to enable the
Park, Mirchandani | Bhasin and Third Floor, Eastern Right Side Portion, with| 68,76,624.22 | (Symbolic) | 7 585 Lacs kEIDtE: Céctnt_lixlar 22,2024 sincer:,-:ly %Enéiaeﬁ EE natory ) company k- give affact far such conversian.
New Delhi M. Mo. RoofTerrace Rights, built on Land Area 100 sq. yds. or| on 20.05.2024 + ace: Barelity or ank Ltd. dAny parson whose inderest is ikaly i be afiected
: ; : : T 0.50 Lacs TElats .
8448296394 8361 sq. mL, Out of Khasra No. 44, Situated in Village interest by the progiosed changaistatus of the company
) 2 1 T may deliver ar caess 0 be deliverad or sand &
Bindapur, Parampuri, Block 5, Gali No, 7, Uttam| theneafter gH'VA EEMENT LIMITED registared post of his abjeckians supported h¥
Magar, New Delhi -110059. In the Name Regd. Off.: Village Telighana, PO: Birangatoli, Tehsil Kutra, District-Sundargarh Odisha- 770018, grﬂﬂuﬁ?"ﬁﬂ;‘g;ﬁﬂ”fﬁ n:frhf 'E";Erffsf ﬁ.ﬂ
of Deepika Bhasin W/o Himanshu Bhasin i L Lﬂﬁ?ﬂﬂﬁ‘ﬂﬂfm‘f’“ﬁfgm : Regional Director, Narthern Region aB-2 Wing,
- : - ebsite: www.shivacement.com -mail; cs@shivacement.com :
2.{ Savita Vihar | Mr. Mansavi | Mis Khandelwal |Residental Flal al 2nd Floor, Property Bearing No. Rs. 21.06.2024 | % 52,00 Lacs b i i ot Plkariaiid Bomlis for B Tl ard Bt vons bt Bkl s ai T o cos SRV e
NewDelhi |  Saxena Fashion 331/25-C, Out of Khasara No-107 & 114, Gali No 4,| 97,04,916.77 | (Physical) [F520 Lacs H'in 0 witin fourteen days o the date of gubliaton
Mobile: Rajgarh Colony, Village-Ghondi, Delhi Pin-110031, on 26.11.2023 Tk S LR NIEE S S 0 WA A
9711167140 Measuring 900.00sg 1t + Interest T4 L Quarter | Hal year |Corresponding]  Year D o M Wer 3t M Jass
In the name of Mrs. Saroj Khandelwal thereafter Particul ended ended | Quarter ended | _ended Address of registersd office: Houss No. 395,
Wio Kapoor Chand Khandelwal N 30.09.2024 | 30.00.2024 | 30.092023 | 31.03.2024 Biock RU. Pitampura, New Delhi 110034
(Unaudited) | (Unaudited) [Unaudited) {Audited) For and an behall of the Applicant
3. |Malviya Nagar| Mr. Inder | Mr. Rahul Sharma |Residential House No.1460 (EWS), Rs. 31.07.2024 | ¥ 17.50 Lacs ; Dynemech Systems Limited
New Delhi Bairwa Housing Board, Sector-23, Sub Tehsil Gauchi, 17,71,030.00 | (Physical) [7 175 Lacs LT'F::}ETT{”{EL:E:; gﬁ:“s:”m 13000 HR0NRT] MOSSETI | LRgIian Yogesh Earﬁ:;
Mobile: District Faridabad, Haryana, on 28.02,2023 . : . : Place: Mew Delhi Managing Director
8054120610 Measuring 267,00 5'11? & Baraat 7 0:20 Lacs ﬁaft;fﬂ;'tax;f:m:‘p:tmnst and r;'ﬂ-:;rbE}:traﬂrdinarf items) | (4544.83)| (7469.98)| (2821.91)| (9162.65) Dita: 24.10.3024 DI: B0%67 04
b al ! (Loss) for the pe efore tax Maobile: 8212258131
In the name of Mr. Rahul Sharma SerRatier (after Exceptional and / or Extraordinary items} (4544.83)| (7469.96)| (2621.91) | (9162.65) Email id: sales@dynemach.com
4| Kalkaji | Ms. Sneh Mis Humpty  |Property No.4092, Block-l Situated in K, Rs. 06.10.2020 [T 53.00Lacs| | Net Profit / (Loss) for the period after Tax gL AR ] DR i
x partment Plot Mo. 4, Sector < 14 Rehini,
NewDelhl | Mirchandani Dumpty IF’_E;tensmn Fal'lfll, Sector-49, 52,83,831.00 | (Physical) [7530 Lacs { after Exceptional and / or Extraordinary items) (336067 (5525.84)| (184256) | (BB32.43) Delhi 110085
M. No. Enterprises aﬂlﬂlk Colony, Fgggﬁbﬂd-m on Elﬂ-ﬂﬁ-ﬂﬂ 7 0.50 Lacs Total Comprehensive Income for the periad
8448296394 easuring area 323 sqya + Interest ) [Comprising Profitiloss) for the periad (after tax) and “"IMPORTANT"™
Inname of Mrs Anju Chawla, thereafter Other Comprehensive Income(after tax)] (3372.01}| (5554.00)| (1953.12) | (BB44.22) VVNilSt Care i1 taken prior to
5.| Panchsheel | Mr. Digvijay Mr.Yogesh  |Residential Flat at Khasra No.1708, 3rd Floor Flat| Rs.16,46,308.00 | 09.10.2024 |3 2000Lacs| | Eauity Share Capital r 5,900.000  5900.00 3,900.00 | 3,500.00 e o o e
: P!D":“ Singh Kumar Mo.D-2, Paradise Apartment, Aya MNagar, New| on29.06.2019 | (Physical) |7 200 Lacs Eaming Per Share {of 2/- each) its contents. The Indian
o M. No. Diefhi-110047, Measuring Area 800.00 sq 1t + Interest Basic (1.14) (2:23) (0.97) (3.42) Express (P) Limited cannot
9005334252 In the name of Mr. Yogesh Kumar & Mrs. Sonia thereafter 0 L Diluted (1.14) (2:23) (0.97) (3.42) contents, nor for any [0ss or
damage incurred as a result of
E-AUCTION DATE: 25.11.2024, TIME: 11:00 NOON TO 05:00 PM WITH AUTO EXTENSION OF 10 MINUTES Note : The above is extract of detaded format of quantedy Financial Results filed with the stock exchange under regulation 33 transactions with companies,
P - . - ot : Jial FoLiT i : , = associations or individuals
Last Date & Time of Submission of EMD and Documents (Online) On or Before: 24.11.2024 Upto 4:00 PM. Bidder will register on website: | | SEBISecurities and Exchange Board of India {Listing Obligations and Disclosure Requirements) Reguiations, 2015 (LODR). advertising in its newspapers
https:/ /ebkray.in/ and upload KYC documents and after verification of KYC documents by the service provider, EMD to be deposited in Ebkray Iﬂfﬂgﬁlﬁﬂ;ﬁ?ﬁ*ﬁum el e Lompany B el WL S a0smILODM 2. on e Wbl Of oco :q'fgigsiha?_treef;; ro
EMD wallet through NEFT/RTGS/Transfer | Generation of challan from (https://ebkray.in/). The auction will be conducted through For and on behalf of Board of Directors g“ei‘gfagizsz;;ﬁ;”g‘gg'i:
common landing platform e-Bikray Portal (https://ebkray.in/). E-auction will be held “As is where is”, “As is what is" and “whateveris Shiva Cement Limited or entering into any
S . Sai- agreements with advertisers
there is” basis. (All othercharges/dues to the property will be borne by the purchaser). Manc| Kumar Rustagi or otherwise acting on an
For detailed terms and conditions please refer to the link provided in www.centralbankofindia.co.in Secured Creditor or auction platform| | Date : 21.10.2024 Whole time Director & CEO advertisement i any
(https:// ebkray.in/). ebkray - Helpline No. - (+91) 8291220220, E-mail: support.ebkray@psballiance.com P OIN O7rRests
ATUTORY LY RULE 8(6) & 9(1) OF THE SARFAESI ACT, 2002
Bormowers/Guarantors! Mortgagors are hereby notiied to pay the sum as mentioned abave along with upto date inerest and ancillary expenses before the date of e- a.ﬁ m EEE'I' Regional Office Delhi (Central) E- Au CTION
auction, failing which the property will be auctioned/sold and balance dues, if any, will be recovered with interest and cost.

1398, First Floor, Chandni Chowk,

DATE: 19.10.2024
PLACE: NEW DELHI

Authorised Officer,
CENTRAL BANK OF INDIA, RO Delthi (South), New Delhi

Central Bank of Indlia SALE NOTICE
1911 & 3E o ‘gl "CENTRAL™ TO YOU SINCE 1911 (Under SARFAESI Act 2002)

APPENDIX- IV-A [SEE PROVISO TO RULE 8(6)] SALE NOTICE FOR SALE OF INMOVABLE PROPERTIES

E-Auction Sale Notice for Sale of Inmovable Assets under the Securitization and Reconstruction of Financial Assets and Enforcement of
Security Interest Act, 2002 read with proviso to Rule 8(6) of the Security Interest (Enforcement) Rules, 2002.

Motice is hereby given to the public in general and in particular o the borroweris) and quarantor(s) that the below described immovable property
mortgaged / charged to the secured creditor, the Physical / Symbolic Possession of which have been taken by the Authorized officer of
Central Bank of India, secured creditors, will be sold on 29.11.2024 "As is where is”, “As is what is" and “whatever there is” basis for recovery
of dues to the Central Bank of India from below mention Borrower{s) and Guarantor(s). The Reserve Price and eamest money deposit (EMD) is

Delhi-110006. Tel: 011-41028385

AU SMALL FINANCE BANK LIMITED

INFORMATION NOTICE

The below mentloned Borrowers & Co-Borrowers are informed to remove
their movable assets from the mortgaged property (imenticned in the below
table) which has been sold by AU Small Finance Bank Ltd. (A Scheduled
Commercial Bank) through auction proceeding under SARFAES] Act, 2002,
otherwise the movable assets would be transferred to any rented location at
their own cost and they will also be liable for any damage caused during the
shifting, if it is not removed within 15 days. For other gueries contact:
PRATEEK KHATRI: B130079830 or at nearest branch.

UNION BANK OF INDIA VISHWAS NAGAR BRANCH
27/1, DAKSH ROAD, VISHWAS NAGAR BRANCH, DELHI-110032
IP No.- 062811Email: ubin06281@unionbankofindia.bank

ANNEXURE - 1

Loan A/c No. & Name of the = O fond displayed against the details of respeciive properties. For detailed terms and conditions of the sale, please refer to the link provided in:
E;’;:;:":{'L';‘ﬁﬂ‘i:"r']‘t;‘-r g Mocigagad ropmrty (o Ay alis Prsaetiy) www.centralbankofindia.co.in or https://ebkray.in
O AR aranto | Whe
IAfc Hl.‘r.l Lm]luﬁulzm?z F"erE'I'tlp' E‘I'ru atE'd |‘:'|t' HhEl‘E-ra Nﬂ" Tﬂﬂ :li?l:fﬂlgnEd !]'EIT'I'Q trI'E ﬂu“'ll:l”ﬁﬂ'ﬂ I:IHII:H I,'.III L.IT'I'H:IT'I Eﬂﬂk I:I'! Iﬁdlﬂ. 'i'llﬁh'ﬂﬂﬂu nﬁcﬂ IPTI“H nF FH“PER"EE Tn BE AumlnHEn n“ 25- 11-2024 Ian nA?s Hﬂ"cE] |Mm|'ﬁm
Setia Traders (Borrower), Pankaj | 558/78-84, Property No- X/1974, 2Nd Magar Branch, 27/1, Daksh Road, Defhl under the Securitisation and 5 | Nameof |Authorised | Name of the Description of Property & Demand Motice Date & | Diate & Type of ;
Letia (Co-Borrower), Smt. Sunita Floor Upto Ceiling Level, Gali Na- Reconstruction of Financial Assets and Enforcement Security Interest Ne., Branch |Officer/B.M Account Owner Name Amourd Dues (Rs. in Lakhs) |  Possass -
setia (Co-Borrower) 07, Rajgarh Extn., Vill- Ghondli, Ilaqua- (Second) Acl, 2002 (Act Mo. 54 of 2002) and in exercise of powers conferred e :
shahdara, Delhi Admeasuring 58.52 under Section 13(12) read with rule 3 of the Security Interest (Enforcement) 1.| Lawrence | UADY Ws KAVERI  |Residential Property Ground Floor Without Roof 14.05.2024 22.08.2024 | ¥ 77,00,000/-
sqmtr Emlﬂs. z-::ﬁi Lsp;suad a Tﬁ:&;wﬂg “‘Eﬁh”|3§§f§§3 Ealmnumn the Road VEER | INFRATECH INDIA |Rights In Four Storey Building No. 6281/X11(Old), New| Rs.76.17 Lakh (Symbolic |7 7,70,000/-
Date : 21-10-2024 Authorised Officer el b ey ipaid s ok L 10 TR Y Mew Delhi| GAUTAM | (Prop. Mr.RISHl |Municipal No. F-87. 3 Jaipuria Building Situated At + Interest + Possession)
: 4 the: amount mentioned in the nolice being Rs, 15,40,147.16 (Rupees Fifteen sl pal va. o dipuna "' ing oliua T 25.000/-
Place : DELH) AL Sraadt Financs Sankiintsd Lakhs Forty Thousand One Hundred Forty Soven and Paise Sixteen ) MOB: | KUMARGUPTA) |Kohlapur Road, Kamla Nagar, Delhi-110007 Cther Charges
ther with inlerestwithin 50 days from the date of recaipt of the said nolice.
_,F_'n_EH _E_ l‘liﬁ:mﬂﬂua‘:rinq raﬂuz bo ;F:ay he armaenl, r||:r|!i|:e !:'l: heraiy -;:ﬂEn ILu- te b s AFEHE-EEQ SR C.'IH?E St
INVITATION FOR EXPRESSION OF INTEREST FOR borrower and the pubss in general thal the undersigned has laken possassion Owner Name : Mr. Rishi Kumar G”F'h
of the property described herein below in exercesse of powers confersd on Slo Sh. MFEUF[;
LEGEND POWER PRIVATE LIMITED hirmiher under Section 13(4) of the said Act read with rule 8 of the said rules on _ Ll
OPERATING FACILITIES / OPERATIONS IN BUSINESS this 16” day of October the year 2024, 2.| Lawrence | UADY  |Mis N K PLASTIC, | Entire Five Storey Residential Building No.244, 03.05.2024 22.08.2024 | 1,46,00,000)-
TO GENERATE, DISTRIBUTE, SELL AND OTHERWISE DEAL IN P e B e e P Road | VEER | Mr.NARENDER [KhasraNo.52/3, Rampura Delhi-110035 Rs.21.78 Lakh | (Symbolic |'Z 14 60,000/-
HYDRO-POWER & NON-CONVENTIONAL ENERGY FIELDS v -1 Ut Bank of NGk (e G INEURMIEE) for-ai AETOALRES New Delhi| GAUTAM | KUMAR KHARI |Area 100 Sq Yds +interest+ | POSS#88I0N) T2 ok hoor-
{Under sub-requiztion (1) of regutation 36A of the Insolvency and Bankruptcy Board of india 15.40,147.16 (Rupees Fifteen Lakhs Forty Thousand One Hundred Forty MOB: & Mr. SAHIL  |Owner Name: Narender Khari Other Charges
{Insolvancy Resolution Process for Corporate Persons) Regulations, 2016) mﬂ\'::& :::1 ;:::dﬁlltﬂn } i the sald-accounts together with costs and 8311449504 KHARI Sio Mr. Chander Gupt Khari
RELEVANT PARTICULARS ; ol

The borrowers' allentan is invited 1o provisions of sub-secdion (B) of sechon 13
of U Act, inrespect af lme-available o the bosrowars 1o redeem B secunid
assals.

Description of Immovable Property

All inat part of the proparty censisting of LIG FLAT NO.- 306, SECOND FLOOR,
WITH ROOF RIGHT BUILDING KMOWN AS AASTHA ON PLOT MO-13,
BLOCK -B, SITUATION AT SHALIMAR GARDEWN EXTENSION L
GHAZIABAD, LIP

Bounded :

On the North by : FLAT NO- 305 (SF}

On the South by : FLAT NO-307{5F}

On the East by : BALCONY & SERVICE LANE

E-AUCTION DATE: 29.11.2024, TIME: 12:00 NOON TO 4:00 P.M WITH AUTO EXTENSION OF 10 MINUTES

1, | Mame ol e Corporate Debio
Along with PAN &
GiH T LLP No

Legend Power Private Limited
CIN: U74999DL2007PTC205925
PAN: AABCL3683Q

Registersd Office: 103, Ground Floor,
Gall Mo, &, Jalipur, Badarpur,
Mew Delhi - 110044

HA
Ha

Last Date & Time of Submission of EMD and Documents (Online) On or Before: 29.11.2024 Upto 4:00 PM. Bidder will register on website:
https:/ /ebkray.in/ and upload KYC documents and after verification of KYC documents by the service provider, EMD to be deposited in ebkray
EMD wallet through NEFT/RTGS/Transfer/ Generation of challan from (https:/ /ebkray.in/). The auction will be conducted through common
landing platform e-Bikray Portal (https://ebkray.in/). E-auction will be held “As is where is”, “As is what is" and “whatever is there is"
basis. (All othercharges/dues to the property will be borne by the purchaser).

For detailed terms and conditions please refer to the link provided in www.centralbankofindia.co.in Secured Creditor or auction platform
(https://ebkray.in/). ebkray - Helpline No. - (+91) 8291220220, E-mail: support.ebkray@psballiance.com

£ | Addnessof Me Regstersd Office

3. | URL ol wabsita

4, | Delals of place where magonty of
fived assels arelocated

4. | Instahled capacity of main products
Servines

Presently, there s no business

NOTICE FOR STATUTORY 30 DAYS SA [ RULE 8(6) OF SARFAESI 2 i

§. | Cianks yalua of duclzs For EX.2022-23- Rs. HIL On the West by : FLAT MO- 104{5F) : : ; .
it b ek P i e Sos i it ey The borrowers/guarantors! mortgagors are hereby notified to pay the sum as mentioned above along with upto date interest and ancillary expenses
Number of employess 2 wofinen 0 (NIL) Place: Delhi Unien Bank of India before the date of e-auction, failing which the property will be auctioned/sold and balance dues, if any, will be recovered with interest and cost,

DATE: 21.10.2024
PLACE: DELHI

8, | Fusther tetalls fichiding lasl avaiahle
financal siatemenis (with schedules) of two
yaars, lisls of credfions are vaiable at URL:

Can be reguesied aver mall at:
Cirp:legend powergmail.com

Authorised Officer, CENTRAL BANK OF INDIA,
R.0. Delhi (Central), Chandni Chowk, Delhli

9. | Elgitility for resokition applcants wder Can be reguested over mail at;

skl s aakii FiorzeT das n Union Bank Branch Sushant Lok
W i mnicacipiomoneaingl | Dros BRRR 0612028 i s o A SOOI -4 o - G/6A, Bestech Central Square Mall, Sector-57,Gurgaon, Haryana-122002

Daibe of 1ssua of provisanal lsl o On or before 16.1.2024

Prozpecive Resoludion Applcants
Las! date for submission of abyections
1D prosisiona st

E-Auction Sale Notice for Sale of Immovable Assets under the Securitisation and Reconstruction of Financial Assets and Enforcement of Security interest Act, 2002 read with Rule B/ 3 of the Security Interest (Enforcement) Rule, 2002
MNotice is hereby given to the public in generaland in garticular tothe Borowerls) and Guaranior (5} that the below described immovable properly morigaged | charged fo the Secured Creditor, the possession of which has been taken by the Authorized Officer of Unign Bank of
India {secured creditor), will be sold on “As is where 57, A5 is whatis” and "Whatever there is” on the dale mentioned below, for recovery of dues as menfioned heretnder fo Union Bank of india from the below menbioned Borrower(s) & Guarantons), The Resenve Price and the
Eamest Monay Daposit are also menboned hereunder:

On or before 21.01.2024

13 | Dateof issue of final list of Prospschive O or before 01,12, 2024 5 S
Resciticn Applicants Description of the Immovable property put for auction el Reserve Price (Rs.)

14 | Dale of issua of infarmalion memorandum, | On or before 06.12.2024 S. Bank Branch / i & 2 Wﬁ;md f:ﬁ"'- EMD I:lat?:n:h‘rime
avaluation matrix and recuest for resoiution No. Name & address of Borrower & Guarantor : DITOWE ien
alans lo prospactive resohlice applcants Status of the Possession Guarantor (Rs.) Bid Increment SlauEle

10 LA M9 Loy st of t8N0ltan pena | Gt b 08, O1 £022- 1 | Borower(s): All that piece and parcel of Residential Piot situated C-221, st Floor, Swam | Rs. 16,47,624.00 a5 per|  Rs. 32,40,000/- 13-11-2024

16, Process e-mal id o subm EQI Cirp.legendpower@gmail.com 1. Ms. Babita Choudhary wic Mr. Sushil Choudhary, C-221, 1st Floor, Swarn Jayant Puram, | Jayanti Puram, Ghaziabad, Uttar Pradesh-201001 in the name of Mrs Babita | demand notice  dated Rs. 3.24,000/- 12:00 Noon to

Mote: Eols rmcetved pursuant fofirst rownd of Form G (published on Septambar 20, 2024), Ghaziabad, Uttar Pradesh-201001 Choudhary W/o Mr. Sunil Choudhary , admeasuring 688.04 Sq Ft, Morth- Plol | 05.03.2018 with Turiher - - 05:00 PM (with

need not apphy again. Bihar Lal Chakraverd 2. Mr. Sushil Choudhary slo Mr Madan Pal Singh, C-221, 15l Floor, Swarm Jayanti Puram, | Mo. 212, South- 9.0 ML wide Road, , East. Plot No 220, Wesl- Plot No, 222 interest, cost & Rs. 32.400/- unlimited extansion

Resolufion Professional Ghaziabad, Uttar Pradesh-203001 SANo. 440/2024 before DRT Lucknow expenses theraon of 10 minutes each)

For Legend Power Private Limited
Reg. Mo IBBIIRPA-CD2/IP-MOOE6320M8-202002776

Reg. Address: GC %01 Adttya Mega City Vaibhay Khand
Indirapuram, (Ghaziabad, Uttar Pradesh 201014
HXA FIHIX bl 3UshHA

POSSESSION NOTICE (For immovable Property) Section-13(4)
tﬁﬁ%ﬁo—e Syndicate

Whereas, the undersigned being the Authorised Officer of the Canara Bank, under the Securitisation and Reconstruction of Financial Assets and Enforcement
of Security Interest Act, 2002 and in exercise of powers conferred under Section 13 (12) read with rule 3 of the Security Interest (Enforcement) Rules, 2002
issued a demand notice Calling upon the Borrower/Guarantors and owner of the property/surety to repay the amount mentioned in the notice within 60 days from
the date of the said notice. The Borrower/Guarantors having failed to repay the amount notice is hereby given to the Borrower and the public in general that the
undersigned has taken possession of the property described herein below in exercise of powers conferred on him/her under sub-section (4) of Section 13 of the
Act read with rule 8 of the Security (Enforcement) Rules, 2002 on this mentioned the date. The borrower’s attention is invited to the provisions of sub-sec (8) of
Section13 of the Actin respect of time available to redeem the secured assets.

The borrower/surety/owner of property in particular and the public in general are hereby cautioned not to deal with the property and any dealings with the

For detailed terms and condition of the sale, please refer to the link provided in https:/febkray.in and https:/lwww.unionbankofindia.co.infauction-property/view-auction-property.aspx
Authorised Officer, Union Bank of India

lﬂ punjab national bank W=.-\TT1le]s

Date :22.10.2024
Place : Ghaziabad

Date : 21-10-2024, Place : Gurugram

DoRI §Pb Canara Bank é

dSna SiDieis ad®

Sale Notice
Circle Office- 01 Paltan Bazar, PNB House, Dehradun, Uttarakhand

E-Auction Sale Motice for Sale of Immovable Assets undar the Securitisation and Reconstruction of Financial Assets and Enforcemaent of Security Interest Act 2002 read with provison
to Rule 8(6) of the Security Interest (Enforcament) Rule, 2002, Molice s heraby grven to the public in general and in particular to the borrowser {5) and Guaranior (5) that the below described
irmmiovable property martigagedicharged to the Seturad Creditorn, the constructivel physicallsymbalie possessicn of which has been taken by the Authorsed officer of the Bank! Secured
Credilos, will b s0ld on® As is where i8”, "As is what 5", and “Whatever there is™ on the dade a8 mentiond in ihe able herein below, o recovenyof dues dus o the BankrSecured credilor fnom
tha respective bormowaris) .and Guarantor{s), The Reseree price and the earnest money daposit will be as mentioned in the iable below against the respective properties

SCHEDULE OF THE SECURED ASSETS

A Government of India Undertaking k

.«.the name you can BANK upon!

property will be subject to the charge of the Canara Bank, Respective Branch for Notice amounts and interest thereon. [ 1 {A) Di. of Demand Motice w's Details of
Y p | 1 of FAES] fct 2002
Sr. Branch & Name of The Description of Immovable/Movable Notice Date | Outstanding Lot Name of The Branch DEH“E“““ of the Immovable ma:ﬂ:hmﬂ'?;;fiw r' fﬂ = {A) Reserve Price DATE The
No. Borrower/Guarantor Property/ Owner of Property Ammount . Name of the Account Froperties Mortgaged/Owner's TC1 Possession Date ws 13,4 {B) EMD & TIME |Encumbrances
1. Branch: Meerpur (DP Code: 19840) Immovable Residential Property Of Smt. Madeena D d Noti Rs. 4,15,141.68 + 1 Name & Addresses of Name {Mgrtgqgers of Property of BARFAESI Act. 2002 (C} Last Date of deposit of END OF Known To
. - - Begum Wio Mohd. Shakirsite At Part Of Khet No. 2635 | RtV | ' o nterest The BorroweriGuarantorMortgager (ies)) 0] Nature of Possession (D) Bid Increase Amout | AUCTION | The Secured
Borrower: M/s Shakir Gen Store, Prop. Shakir Subhash | ** ‘ D t 06 08 2024 urtner interes PhysicalConatructive Cradit
Road Khurja Bulandshahr UP 203131. Situated At Mohallaburj Usman Khan, Id-gah Road, | |}E (BRI R & other Charde. it Lk
Mohd Shakir S/o Najeer Ahmad, H.No. 932 Burj Usman | Khurja Pargana And Tehsil Khurja Distt Bulndshahr , , (Rs. 4,22 650916 This notice is also be treated as 30 days statutory notice to under Rule 8{6) Security Interest (Enforcement) Rules, 2002
Khurja Bulandshahr UP 203131, . Uttar Pradesh 203131 Measuring 50.40 Sq. Mtr. Or| [0SR0 I\ (% As o'n ’17 ’10 2'024 1. |Branch: Selagul, Dehradun All that properly bearing municipal No. 16412572 {A) 01.08.2022 (&) Re. 97 B0,000- |28 11.2024 | Mot know
Guarantor: Madeena Begum W/o Mohd. Shakir, Rlo | 60,00 Sq. Yds., Owned By Madeena Begum Wio Date: 17.10.2024 di t ' : Borrowar: M/s Paragon Compulers | {New No. 197164 Govind Garh 1), Dehradun- 248001 From
TohslKnaj L Buards P33t | ek Bounded By: East; House Of Others, WestMSEEAs " ereon) (Frop. Strl Jendra Kumar Bralle), | %" T Kumer Bhaila-Sio Li— e 2naad87AS | () Rs, S7B000R ) 11:00 AM
SAEI D DG TS T PO Rasta 10' Wide, North: Plot Of Rahees, South: House Sl Address: 164/125/2 (New No.- 197/ ' (C) 24.02.2023 | {C)25.412004 Uplo 0S.00PM| 19
Imran Khan S/o lkram Khan, R/o 872 Burja Usman Khan o Janak Rani Bhalla: Boundaries: East Plot Mo, 138 s ; 0400 PM
. Of Haji Sabbir 164), Govind Garh |, Dehradun, | : : : :
Khurja Bulandshahr UP 203131, (D) Symbolic Possession| (D) Rs. 1.00 Lakh
/e Now: 58409450001035 CERSAIID: 400063864906 Uttarakhand - 248001, Shri Jitendra | S 60 It Weszt: Plol Mo, 140 S/ 860 t, Morh:: Plot
P2 I Branch: Meerpur (DP Cod: 19840) ll_rznmdovsgleggﬁz’(;Or;?tﬁ);tg fiizuMlg:g”L“Ni \1/;2'3:: Demand Notice 1IN N Address: 164/125/2 (New No.- 197/ | S/M 426 i
Borrower: Arun Agrawal S/o Late Shri. Suresh Chand 5 <.&T T B Eu i pura, . Further Interest | 1164), Govind Garh |, Dehradun, Uttarakhand - 248001 |
Agarwal, H.no. 649 Nawal Pura Khuria Bulandshahr UP | Pargana & TensilKhurja, Distt. Bulandshahr Measuring | [VEICRIISMISWAPEY | g other Charge -
: 14.92 Sq. Mirs Or 17.77 Sq. Yds., Owned By: Arun ) The sale shall be subject to the Terms & Conditions prescrilzed inthe Security Interest (Enforcement) Rules 2002 and to the fallowing further conditions: 1. The propertiss are bang sald
203131,919456472954. o Agriawal Slo Late Shri. Suresh Chand Agarwal,|[ TN (Rs. 1,24,230.97 on "AS IS WHERE IS BASIS and "AS 15 WHAT 15 BASIS" and "WHATEVER THERE IS BASIS"
Guarantor: Rahul Gautam S/o Vinnami Singh, HNo 367 BoundadBya/at Preseni) East: Shop Of Shri Lokesh, As on 17.10.2024 2. The particulars of Secured Assets spocified in the Schedole heeein above have been stabed (o (e best of the information of the Authorised Officer, bul the Authorised Officer shall not be
A Navalpura Khurja Bulandshahr UP 203131, | © ' "\ 3;.' s Rasta. North: Rasta Sadak Cit Date: 17.10.2024 | YT answerable for any rrof, misstatement or amission in this proclamation
919837908960 APl ast pan pasia TOTl asioacati ) 3. Tha Sate will be done by the undersigned ihrough e-auction platform provided at the Webate hitps:eblray.in on 26.11.2024 & 11.00 AM to 04,00 PM.
Station Road, South: PCO Of Shri Gupta Ji. thereon) 4. For detailad term and condificns of thea sale, pleasa refar wens, bapi in, www metcacommarce. com, hipe:{leprocare gov.ivepublishlappfessw prbindia.in,

A/c No.: 98407830000039
Regional Office: Hapur.

CERSAIID: 400082556812

Authorised Officer Canara Bank

Hoto: For more information. Contact Authorised Officer Mobile Number; 8193024024,

| ¢
l_’nam: 21.10.2024
I

Place: Dehradun

Authorized Offlcer

A rrE— e

New Delhi
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